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Open Ceurt

CENTRAL ADMINISTRATIVE TRIBUNAL !
ALLAHABAD BENCH _
T ALLAHABAD

@riginal Application Ne, 567 eof 1996

Allahabad this the 05th day ef __ March, _ 2001

Hen‘kle Mr, S.,K.I, Nagvi, Member (J)
Hon'ble Ma{i,Gen,K.K, Srivastava, Member (A)

Bhim Singh, Son ef Late Swarcoop Singh, resident eof ]1

Quarter Ne,P-1-D Railway Celony, Bareilly(Junctien), |

Bareilly, ; E :
I

Applicant

By Advecate Shri Shrish Chandra

Veérsus |
|

1. Union of Kndia through Develepment Cemmissiener }
(Handicrafts), West Block No,7, R.K, Puram, New |
Delhi,

i

2, Regional Directer, Office of pevelopment Commiss- "
joner(Handicrafts), Central Regien, B-46, Mahanagar I
Extension, Lucknew.

3. hsaistant‘nirecter, Office of pevelepment Cemm-
issioner(Handicrafts), Carpet Weaving Training I

Cum Service Centre, 23, Indra Nagar, Bareilly, 'ir-

Res ent I‘

By Advecate Shri Amit Sthalekar _ |

By Hen'ble Mr,8,K.I. Nagvi, Msmber (J)
It was on 06,6,1983 that the applicant was

\
—

appointed as daily wage Chowkidar in the respondents
esthblishwment., On 30.4.1987, he was transferred te A

7 : i
Dehradun, agi Bight frem 15.6.1988 -sthe applicant v -
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disengaged, for which he filed 0.A.No,661/89 whieh
was decided en 08,.4.94 with the direction te the
respendents te decide the representation of the
applicant by passing speaking and reasened erder
within a peried of 3 months from the date of comm=-
unicatien ef the erder, Ceonsequent thereto, the
applicant was re-appeinted at Lucknew w.,2.f.04.7.94
but, wikheout any erder with reference to represent-
ation, It was on 10.5,1995 that he was transferred
to Bareilly where he came to knew the seniority list
dated 22/24-3-1995, accerding te which he has been
placed at bettom keeping 11 ethers abeve him, As
per applicant®’s case these whe have been placed
abeve him, are junier in accerdance with length of
service, In para=-17 eof the O.A., the applicant
mentioned the names of those who were engaged sub-
sequent te him but, have been placed above him on

the seniority list, Itis alse a grievance eof the

applicant that his services have not been regularised

and, therefore, he has come up fer the redressal,

2, The respendents have filed the ceunter-

reply with the mention that the applicgnt has been

- e R

placed in the senierity list accerding te his pesitien

in the seniority and ne junior te him has been preferred

against his case, It has alse been mentiened that when

the vacancies available,and applicant is feund fit, as

such, his services will be regularised,

3% Heard the learned ceunsel for the parties
and perused the recerd. ',f'
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4, We #itndare of the view that main centre-
versy in between the rival centention is the criteria

to compute the senlerity. The applicant takes his

senjority frem the date of his initial appeintment
i.e, 06,6,1983 till the relevant dates, whereas the
respendents have a case that fer dally wagers the
seniority is cemputed in accerdance with the days
they have weorked and these whe have been mentioned.

by the applicant te be junier te him and preferred

S —

above him in the senierity list, have actually put
in more working days than the applicant and ceuld

have an epportunity to have an edge ever the appli=

| cant during 1988.1994 when the applicant remained
| disengaged,

5e . We find the legal pesitien is quite clear
that the senierity ef the daily wager is cemputed
acceording to the days they werked and net fer the
peried during which they were engaged irrespective

of the werking days,

|

|

6. For the above, we find ne merit in the O.A,

and decide the same with the direction te the res%ondants |
el -

to take care that whenever the applicant is.entitled

for regularisation and service benefit, the same be

allowed to him as pererules, Ne orxder as to costs. L

Gar

Member (J)
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